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Impact of k~ Re.erY" dae to 
Rel-.doa of R-..Ic:daa. _ Forel ... 
Tra.el aDd Ea ..... of Import Curb •• 

~ ljOO5- SHRIYASHWANTBOROLE: 
Will the Miniater of FINANCE be 
pleas~d to state: 

(a) whether the policy of relaxation 
of rntrictioDl on foreign travr-l and 
.tudi~ abroad and easing of import 
crubo only to promote ""ports, amounts 
to tinkering with the exchange reser\'es 
built at great coot, and 

(b) if so, whether lOme steps are 
proposed to be taken to make UIe of this 
liberalisation of imports to augment sup-
plies in the domestic market both of 
essential goods and services requ.ift6 for 
aceelerating development and not for 
export promotion at a net Ioss to the 
economy? 

THE MINISTER OF FINANCE 
AND REVENUE AND BANKING 
(SHRI H. M. PATEL): (a) and (b) 
The G<M:rDDlent has relaxed reltrictions 
on foreign travela and ltudies abroad with 
a view to limpl!fying'procedures and to 
avoid mal-practices. Similarly, importl 
have been liberaliRd with a view to 
meeting the. lqitimate reqUirementa of 
the country for imported materiala in 

full, protecting at the same time the 
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interests of' the indigenous indilstry. It 
is the policy of the Government to utilise 
a part of its foreign exchange reserves 
to promote the owrall growth of the 
economy within a framework of price 
'lability. The Government is aware that 
the aceumulated foreign exchange reserves 
of the community-representing as they 
do availability of external resources for' 
assistinll growth-have to be used for 
producllvC purposes and not in a mannel" 
which may involve any net 1011 to the 
economy. They will, of course, be uaed. 
for importing euential commodities such· 
as ,'di&le oil etc. of which there may be 
shol"tage internally for any reason. 

J .... ta Hotel for aU ImportaDt Place. 

5006. SHRI YASHWANT 
BOROLE: Will ·the Minister of' 
TOURISM AND CIVIL AVlA TION. 
be . pleased ~ Itale! 

(a) whether he has under actiVt 
conaiderati.oD _ 1X'OPOIIIl. to build. 
Janata . Hotel. at all important touri.t· 
places in the country; 

(b) whether it i. a fact that becauae· 
of bad coordination between the Centrt 
and the Statel many beautiful. lPOIa. 
remain n •• ected; aDd. 
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(c) whether a high power committee 
will be constituted including officers from 
States and the Centre to IUggest mea-
sures which may revolutionise touriam 
in the country? 

TIIE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) it is proposed 
to construct in expensive hotels at metro-
politan cities of Delhi, Bombay, Calcutta, 
Madras and allO other lelectcd tourist 
centres in the country, depending upon 
the resources made available for touriam 
development in the next Five Year Plan 
('978-83). 

(b) It is due to low priori ty gi ven 
to the tourism sector in the National 
Plan, and limited resources thereby made 
available for the development of tourism 
that it has not been possible to develop 
many beauty Spoil and other tourist 
centres in the country. However, encou-
ragement is being given to enterpreneuree 
in the private sector to develop facilities 
at tourist centres. 

(c) Government has taken a decision 
to appoint a Committee of Experts to 
recommend a national policy on tourism. 
The terms of reference and composition 
of the Committee afe under active con-

sideration. 

ea .. e.lor Pa.aeDcen Mi.aJnc FlJghts 
At Airport. 

5007. SHRI YASHWANT 
BOROLE: Will the Minister of 
TOURISM A:-ID CIVIL AVIATION 
be pleased to state: 

(a) wh~lher due to increasing in-
ltances of the passengers missing /lights 
as a result of their being held up in 
"holding lounges" for security checks 
etc., the Airlines Opc:rctors Committee 
haa shown concern about it; 

(b) whether it is a fact that even 
announcements are not audible in these 
lounges; and 

(c) If. 10, whether some workable 
s)'ltem will be evolved 10 that the pas-
sengers are not I eft out to miss their 
ilighlll ? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTT AM KAUSHIK): (a) The 
AirlinCII Operaton Committee have com-
plain~d that there has been delays in 
clearance of puaengen at the Interna-
tional Airporlll. No complainlll reglll'ding 
paaacngers missing their ilighlll as a 
result of security check have beenreceived. 

(b) No. Sir. 

(c) Does not arise. 

Com .... don and Faac:dou nl Com. 
mIttee on DIrect T.. La_ 

5008. SHRI K. MALLANNA: 
Will the Minister oCFINANCE be pleased 
to state: 

(a) whether it is a Cact that the 
Government has reconstitut.d the com-
mittee of experts on simplification of 
direct tax laws; and 

(b) if so, the details regarding the 
composition and functions of this COm-
mittee and the time by which its report 
i. likely to be submitted? 

THE MINISTER OF FINANCE 
AND REVENUE AND BANKING 
(SHRI H. M. PATEL): (a) Yes, Sir. 

(b) T)te Committee now consilts of 
the following: 

I. Shri C. C. Chokshi, 
Chartered Atcountant, 
Bombay. 

2. Shri Sanatbhai P. 
Mehta, Advocate, 
Bombay. 

3· Shri Harnam Shankar, 
former President, 
Income-tax Appellate 
Tribunal, New Delhi 

4- Shri C. C. Ganapathi, 
Chairman, Settlement 
Commission, New Delhi 

5. Shri T. S. R. Narasimhan, 
Commillioner of Income~ 
tax, Bombay. 

.... 
The Committee will-

Chairman 

Member 

Member 

Member 

Member-
Secretary 

(a) recommend measunl to simplify 
and rationalise the laws relating to income-
tax, surtax, wealth-tax, gift-tax and estate 
duty, and to alter thOle laws with a view 
to making them readily comprehenJible 
to tax payers, reducing litigation and . 
thus subserving the intereat of the national 
economy; 

(b) suggest ways and means of im-
proving the administration of those laws 
and expediting -.nent, appellate and 
other procccdinp under tbosc la WI; 




